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participate in the discussion are not
present DOW.

Mr. Speaker: All right; jet wus
sart with the discussion an™" sugar.
Shri Khushwaqt Rai may move his
motion. I will give 18 minutes to
each hon. Member.'

14:63 hrs,

MOTION RE: PRICE OF SUGAR-
CANE AND SUGAR

shri Khushwagt Ral (Kheri): 8lr,
I beg to move:

‘“That the question of increase
in the price of sugarcane and
sugar be taken into considera-
tion.”

It o5 G w3 A1, Weyr gg i
5o fawgax arg-faae @mETear
FaEATT ® Frav, AT Kfw e &
e aag Agf ¥ ...

WO AEER © AAAG TGEL KV AT

ST RN §, g rA AT U Hg |
Mr. Speaker: I will call Shri Braj
Raj 6ingh next.

Shri 8. M., Banerjee (Kanpur): I
my be given ten minutes.

Mr. Speaker: I will do 80. Let us
sée. Who are all the hon. Members
who want to take part in this discus-
sion? Shri Khushwaqt Rai, Shri
Vajpayee, Shri Braj Raj Singh, Shri
Mohan Swarup, Shri S. M. Banerjee,
8hri Sarju Pandey, Shri Supakar, Ch.
Ranbir Singh, Shri Jhunjhunwala,
Shri Subbiah Ambalam, Shri Mani-
yitigadan and Bhri Ramji Verma.

-Am Hom. Member: Enough for two

cane and Sugar
The Deputy Minister of Food and
Agricultare (Shri A. M. Thomas):
What is the time allotted for this?

Mr. Speaker: 10 to 15 minutes for
each hon. Member. The total time
allotted is 23 hours. We are starting
at 2.00, we will finish at 430. The
other motion will be be taken up at
4.30 instead of at 4.00.

The Minister of Revenue and Ctvil
Expenditure (Dr. B. Gopala Reddi):
I thought it was at ¢.00.

Mr. Speaker: True, but what is the
good of keeping both half-finished? I
will allow 2§ hours for this and start
the other motion at 4.30.

Shri 8. M, Banerjse: Should we
continue up to 6'30 today?

8hri Speaker: The original plan
was to sit till 6.00, If the motion on
the Report of the Pay Commission is
not finished it will stand over.
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Shri Raghunath Singh (Varanasl):
Are all of them Marwaris?

Shri Khnshwaqt Bal: 1 do not know
their caste. In this casteless society,
ene does not know the caste. Per-
haps, he already knowjg it!
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8hri Raghumath Simgh: Not so.

Shri Khushwaqt Rai: It is perfoctly
vorrect
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Mr. Deputy-Speaker: Motion mow-
od:

“That the question of increase
in the price of sugarcane and
sugar be taken into considera-
tion.”

There is a substitute motion by Shri
Vajpayee: Is he moving it?

8hri Vajpayee (Balrampur): Yes.
I beg to move:

‘That for the otriginal motion, the
following be substituted, namely:—

“This House having considered
the price of sugarcane and sugsy
fixed by the Government, recem
mends that price of sugarcane be
ralsed to Ra. 2/- per maund with-
out any ocorresponding inereass
in the price of suges™

M. Deputy-Spexker: Thls subwty-
tute motion as well as the original
motion are now before the House for

n.
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Mr. Depaty-Spesker: 1 can only
allow those hon. Members who pro-
mise to finish within ten minutes their
observations.

Shri S. M. Banerjee.

w1 o Wlo wawl : IaTeyer wFrey
q oft qrdfy A N FENT q@
qE & qred oar &, JaEt anda v
wfedqugwrg | Fanmarg. . .. ..

Shri A. M. Thomss: My friend san
speak in English I think.

Shei B. M. Banerjee: I rise to

port the amendment moved by
hon. friend Shri Vajpsyde that
sugarcane price be incremsed to Re.
per maund without any increase
sugar price

gad
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Nyt w1 A ag qAyr fwarAt & q@ ¥
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Shri 8. M. Banedjsd:]

Whils supporting his mmemdnrest 1
sut mention hers for the informa-
tion of the House that it was a long-
uWaited decision of the Governiment,
bit-unfortunately this came ay a bolt
from the blue when the sugarcane
wb. was increased from Rs. 1:7-0 to
Hi 1:10-0 only. I am also unable to
understand the basis on which this
price was increased. What were the
statistics available with the Food

or with the Food Ministér?
89, I should like to know the basis on
which the sugarcane price has been
ificreased. My own information is, it
may be correct or incorrect, that even
after paying Rs. 2 per maund, the
price of sugar can be brought down,
or can at least remain where it is, and
there need be no increase.

Some evidence was placed before
the Sugar Wage "Boart ®y my hon.
#riend Shri S. L. Saksena and others,
and they proved that fabulous profit
was being made by all the mill owners
at the cost of the THhe growérs and
also at the cost of the consumers. So,
it is a matter for the country to consi-
der whethre the sugar magnates
Md be allowed to make this fabu-

profit,

The moment the question arises
whether there should be a reduetion
in the sugar prices, immediately the
seger magnates threaten indirectly
that if the Government does it, the
ehtire stigar business will come to a
shind#till. When there is the question
of increase in the sugarcane prices,
they thresten to close Jown the mills,
ar that thre will be a substantial in-
@eahs i SRgar priods.

My calculations are very asimple.
I¥ the cahe price is ifitreaséd to Rs.
2 still siger can be soid at the same
gitice; and the only result will be that
e fabulous profits: that
ﬁenﬁlowmnmnwmmwm
be reduced to excessive profits; and
still there will by excessive profits,

DECTHNER 17, 1060 Piie of Sugiviahe ond S

In Bibar and UP. the sugarcane
growers are on stiike. The other ddy
the Deputy Minister said that it wis
an jll.advised strike. I do not know
whether it is ill-advised or well-advis-
ed, but I know ohe thing. Workéers cin
g6 on strike if & slogan iz given by any
political: party or some trade unien
leaders and others, because they are
used to strike, but these peasants  who-
are famous in this country for being
peace-loving because they do not
want any trouble from any quarter,
cannot go on strike if it is ill-advised.
The peasantry of this country know
their fate, know it very well. They
also know what is going to benefit
them and what cannot benefit them.
So, it should not be said by the hon.
Minister that the strike is ill-advised

I know the U.P. Government ‘can
crush this strike, because they have
tried it in the past, and they have
been successful, but my submission is
that the representatives of the cane
growers, along with certain leaders,
met even the hon, Prime Minister
with the hope that the strike could
be avoided. Nobody was trying for
a strike; every one was for averting
it Even on the dsy Shri S. L.
Saksena left Delhi for his constituency
and for touring this area he told me
that they would try their best to
see that the strike was avoided. I met
Shri Genda Singh when he was here.
I asked him about the strike, and he
said that they would try their best
till the last day, the last hour, the
last minute, to see that the strike was
averted. But, unfortunately, with the
rigid approach that they have, and
with & certain conviotion which they
have—I do not know whether it is an
hionest convittion—Government do not
Wt to raise it; and they do not want
te raise it, just becausq they want to
to please a handful of millowners
who, they think, wie ths actudl per-
sons wio &re helping them or the.
State Government. I want to ask &
stthight question. Are they fiot mak-
ifig’ profits? Have we not any stath-
tics to show that during the last so-
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So, there is no logic behind the pre-
sent price. There is no argument be-
hind it; there is no reasoning behind
it. It is there simply because there
is a powerful Government at the Cen-
tre and in State, and they are capable
of crushing the cane-growers and the
workers who are employed in these
factories. They are denying fair wage
or minimum wage to the workers, and
at the same time, they are also deny-
ing increase in sugarcane price to the
sane-growers.

My submission is that a proper com-
mission should be appointed. Let Gov-
ernment appoint a commission. Let
the hon. Minister collect all statistics
and take some of the Members of this
House into confidence, and try to
prove that increase in sugarcane price
means increase in prices. I am confl-
deht that with the little knowledge
of the sugar industry that I have, I
shall be able to prove that this is a
wrong thing. If this whole strike is
conducted, and is prolonged for two
or three days or even five days, I can
tell you honestly that the whole
sufar industry in U.P. will come to &
stindstill. And who will lose? The
country at large will lose. All the
eonfumers will lose. For, there is
sieady a shortage of sugar ar, if

e ig no shortage, at least the
s have gone up.

80, my submission is only this. Let
Qovernment not make it a prestige
estion. Let them deal with the
e growers and with their re-
muy-. and, with those leaders,
.not say that they do not recozni.n

st associstion or thoge people. To-

, fortinatdly or unforttinajely, the
D.putgr Minigter, who is also a

of this codntry is in power.

oiﬁd He nidt Fekoghlsk his oWn
pipie?  Whap is this quettion of ve-
sogition? Whit doeg this non-recog-

cane and Suger
nition mean? I ath’ umhblé & uri@ir--
stand.

' So, mty submisston is that a' ctiit~’
mhsion should be appothted immre-
diately which should go into the
question whether prices can be in-
creased without any increase in sugar
prices; if not, the reason should be
told to the Members of this House and
to the canegrowers who are on strike.
Let there be no effort to crush this
strike.

We have been telling all these came-

" growers that we are having a Ramraj.

But what is the conception of Ramraj
today? I want to ask the hon. Minis-
ter frankly. It can be according to
the conception of Mahatma Gandhi,
namely that every man should be
happy, every man should have some-
thing to eat, something to clothe him-
self with, and some house to live in.
Or else, there can be a true Ramrsaj
where our beloved Prime Minister
becomes Ram, and all the four hundred
million people of this country become
actually the vanara senas without any
clothes and without anything, and they
live on tree tops and so on.

What is the conception of Ramraj
today? How are we to explain to the
people that this is the conception of
Ramraj? If you want to have Ram-
raj, there are two ways of doing it. If
you choose the latter way, it is all
right, and 1 agree that we ars heading
towards that Ramraj.

8Shri N, N. Patel (Bulsar—Resdrey-
ed—Sch, Tribes): In Ramraj, there
was a Ravana also.

Shri 8. M. Banerjee: There dve
Ravanas now also, I am sure; unfor-
tunately, Ram of today is surrounded
by Ravanas. ...

Mr. Deputy-Speaker: Let not Ravan
deambeintroddcedhere toﬁm.

g4,

ms.uwzuymm'

it that immediate sction  should be
m to end this strike, snd to in-
crease the price to Ri. 2.
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{Shri 8. M. Banerjee.]

With these words, I support the
smendment moved by my hon, friend
Shri Vajpayee.

wto i frg  (Tgew) - IW-
e Wi, ¥ g4y o> ang O 5w
Mﬁmo%‘oﬂfmﬂﬂlwm
worr g § e o feerdt &
|ATH WY AT W IN KT KT AN E7
ERT LTo OHTo FTA ¢ o o WTo
77 aw agr | dfeT 97 wy@ g F
qg w AT 7 @ awar fE wor QN
A ¥ wgfaga g, O @iz # wgfraa
&, @ ¥ ¥ wRT qg wga W §
IAYZ X AT & fr FF wegw WA
X oy a1 fs O F a oA aft
T, TF a1 ) § v fag ¥ o9 qret
&F w2 W foefr O & grar g F
At gk & ot ag DA & 1 38wl
agwmadam g 3w & fod, @@
weY ¥ AR 9 g0 LI 1 TY AT
ww § fie g7 wrel & gow) wwa gAY
Y 7§ & Wk writ AT 79 wrAT § gaay
v gAr a1 €Wy wgrRr IO ) oy
=t 3@ ) aay & o sarar w9
¥ g wrw §, AT £ A W
fa € o i agf ol & ) oW oSN
of Wi A agrar (A & gz ¢ Atz
A} @ wwar f5 aw gardt go dro A
Re wide 9@t wewat Wi ga aed)
¥ faw we uw weary arg fear A g
A ¥ fage & gTE) ¥ yAUA O
frarfrad Fr g AT € ag ¢ To
wTo fauiica Har wfgd, o ¥ =
¥ A wra fo gn AN F 99, I A=7-
7% & fgaraeft &, #¥ qg gw @ omar §
fe g% ITEY xw Eng ®Y T A7 1 WwC
&% fag» |re 37 ¥ aurg agY am
A% @ wgarar fegw g A At
WET I qwrg W Aray e wegr

DECEMEER 17, 1950 Price of Sugsrcone and  §730
Sugsr

g fe { To to wWie vy ¥ ¥WW ¢
o 1R "o ¥ TR ¥ ¥rya W |

! o Ko wal
st ag owtmA

(eemye)

W i fog: F wrro g fe
HRY WIZA A ¥ WY T R Go AA M
Lo 10l

st ewew fayg: W@t ¥
il

wo wriie fag: & srw o
afR r i v ag g fr q@ AW
¥ W gT CF AT ¥ £3%7, |
wrE2n #r Fma 1§ W) § dfFT Lo
et ¥ w2 W Rt O ) wry
g A ag TR W ¥ ¢ AA A
AT TP § ST TR W T RS §
wrfare & # ofr 1€ 27w §, W
TR *Y da1 F N} W ¢F, N wred’
afY, T wOT I § | WA w1 g
angar g fr 37 93 fedt o qref wr
wa< §, & Ag A w0 §, T R
ey ardf & wa i & 1w w5
fieaa oy auAT d, R g s
frg ¥ & T ¥ IGHT aW § | W
W A #7 2T Ary Y gy 7w ey
it & gragw & fog fow i Y
s ayr 9dr o@r -
e W Fret § @y k| v g vl
§ fie e ®) darare a3 Ak fad
oy o e I T ¢ w1
I TR W FWT W w1
TN T ATF 6 X ¢ 6T Y WK
Mg fr o sfgy wg Wi
FAL AT ® AT §, XOY AT qgaw
T A% § o wre i v} fo oy
Tt iz e Sflor wr g



731 Mation re: AGRANAVANA 8, 1881 (SAKA) Prics of Sugar- 73~

g v & 1wl gt e o
wixh ¥ fEd ) ¥ o7 vt ¥
w{t AT wrga, ¥few & wrgar § fw
fr X9 ¥ % frard & frd anfe B0
# gyne & i o wowr &2 a @,
T T I AT¢ 7 TEw 9§ AR
AT IX T TR AW, AT wwy §
fFTatmA i gr i § =
gy warfry Sargdt ®Y T e
rnd 1 g5 g xw 59 w1 979 g7,
9 §&4 A 9ra fwar Y widy ardt
Ffr @ wrar g e gm o9 AW & Y
wrTaRfeT sy agray 33, a1 A quw
# a8 wrar fF 3w & g w7 Ay
f S & fora¥ qror gw wwRTARiEE
WNaga ey oW B fad @
gf Ao fs s 912 o w1
grET Aff 1A s F ¥ @@
T 9% 7 § | 98 gz A A @
&Y st & FR e dar w< At A w4
wqeg fRd 1 oot %€ St & w@w fe
F{WT qF | FAAT AT FT FGT F]W@
wg ¥4 ang § 99 urgr | 98 R a®
N FHIT FT qFaT & foaray o, qg Ay
X @A & aff wrn 1§ =mgar §,
AR ag uF ¢ i § frem &1
fEdT Fdma & dar fear @ aFar
b fr R wr fraf w7 § g o
g8 wnmrady gt 9T S
grTe € 9% | g7 v § Fg 9w
g B X A E Sae dw A godr §
%T ZR srafed fargdy &) A ®
WA T Aagd & A wf gt W
e s o ¢ %
BW g Rt wr adi s amgfer
@ | IS wiay, w9 Wy §
&< % fowr o o 7w o7 @t § WK
39 < fefafagas st frar amar ¢
iz feffv <o * g *=
grew 2v & v sy ) waf af
& 1 ¥ A e & o S e
319(Al) LBD.—7
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TN gT qF fam o, vy g ¥
wOx & yorfew forw e dwd 0
Y oy ) 39 ¥ F &9 g Frarl
w2 W@ | R Y F T, W
g § fe s fearm waar s
THEIT FT TH A g dw W §,
ford ¥ Y 7mz ¥ o wg W
IR AT T | TAH YA TF AT FE
T T | wwar Wit Ior awal
¥ QT $reefer v w1 § {5 ag
Newrwmagn g Fwm g
Aoy dRAT N WEAT T Q@ §
WA gaw § /@ W g1 g
Framyfey GFder €1 I gF T qxqT
& 99 gz #r a3 & 9 fw g Wy
WIRHY FY 77 1 TF FAT A g
HFE Tt § Saw) A war § Wi
W' "gfaga oF FrErER WX gE
FrAr at et § adt wgfoad sk
fea qure diaey #7 fawalt § 1 Ot e
H UGy aww § 7€ wran ¥ gw frw g
¥ 77 77 g% & fr gw wranaifen g
PRT a2 R R A
e & gawy # wmaw A AW E
A A ST Fae Sewr &3
®Y FarT § o g7 oF wrarefer qpre
& A aEdaT Yo, Lo AW &Y
T T AT AT WY IR 9 gE Ay
¥ Wl It g7 9 & ey arar § Ay
& T% wrawt a1 oAt #Y faar s
€ 1 QY grevg § A4 gEW ¥ QY 9 AgAT
& g S e SFdw W
QRTTT STt § W SesTe gl
g ¥y srarlt o A wAT
W Zw arwt WY FET § IR s
g § a1 ¢F ar ag @ wikd e
fory ot g WraTa ey el ¥
fart wat &), 39 o oo ¥ T WY
W iz § Ik fgaw & gl wx ey
7 oY fir ST I Prodwelwr @
ana & g fagr @Y | W ag e
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[*he i feg)
Sfew e F &) ai IR Ay R
O Y o ¥ £) 3g IR F X Fh
T & FYTAY gE WY QY ag food 3w
NI/ FIENEFF 9z fgman
.

A% womar fomet s e e
ROy § Ay g s dT aww &
quTR ¥ 7 7T framal #1 2 & ard
IR 75t g SaT avarieat garE g
% AT & uF W N fAaey s
g AR g Tz § fF A0 guw ¥
agT v 1% ggr 9T Iax gik e
*1 gy & feay 9y & dfeq uw
g grem § s aferar 1 o et &
fowr wfas Qe &Y s agi fwad
% & g aw faary § | 7gf o7 DAY
7 Wy S W wder wfgw Har §
a g8 ¥ #7 BT F IBTATE
Wl are € fF S w7 #Y 4y 9
wI7 T FT §FFAE qT WATH F HEY
T¥AY § 37 ATF F AT TCLFLL FA
ARy & 1 ¥ quw ¥ 78 WA o
1% gl ey 8 9T a1 Wi a8
af|w e F weEe a1 FFEE & Ovay
Tt agt ¥ wE www @A fed aw
&1 wgaT & 7 ag w6 avar g ey ?
IEHT K1 JATHT I3AT § 7§ wFAT
wigar § e gow aga sy fgen
BRI HT AT § IraT § 9 gatad
fwa gz g 5 sTa@mTe & d9
® T qET A 2 W wd ¥

ey weda w6 Jifed

Shri Jhunjhunwala (Bhagalpur):
The sugar Industry has been classed
as the second largest from the finane
cial point of view in India. It is re-
grettable that this Government has
controlled this industry from head to
foot but has not bheen able to place it

in a stable condition. Always there is
some grievance, sometimes from the

Dmﬂrr.w»mqs-mm?nm 934
ugar

vonsumer, sumcumes Irom the cane
growers, sometimes from the industry,
sometimes also from Government.
Everybody is complaining sgainst the

other, without any relevant and true

facts in support.

I do not say that the -sugarcane price
should not be increased. But to say
that it is unprofitable to grow sugar-

‘cane at the price of Rs. 1-7 per md.

or—as is now seid—at-Rs. 1-10 per
maund is not correct. I think it can

be profitably grown at that price.

Q¥ WHEAY TG MY T A
FrIa Ay frd ?

®, gAITIEN A WIFE
g agF ufen A & )

Ko W17 {9 @A TN FQA I

Wt gAAEE e N E g

Mr. Deputy-Speaker: Order, ordec.

Shri Jhunjhunwala: The whole
question is whether the poor cultivator
can grow at that cost or not.

Pandit K. C. S8harma (Hapur): Why
should there be poor cultivators?

Mr, Deputy-Speaker: Order, order.

Shri Jhunjhunwala: Because, of
course, people like you are there to
advise them.

Mr. Deputy-Speaker: The hon.
Member may continue to address he

"'Chair. .

Shri Jhunjhunwala: My hon. friend
on that side asked me just now......

Shri Vajpayee: We are on the right
side, ’

Shri Jhunjhunwala: 1 did not say
‘left side’; 1 said ‘that side’

He asked me whether I had any
experience of sugarcane cultivatisn. I

N iy
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sald, ‘Yea, I bave'. At present, I am
pot doing anything. But I am in con-
tact with ‘both. If the sugar manu-
facturery coms and tell Government
that they are making losses, it is
wrong, absolutely wrong. They are
making very great profits. Whatever it
may be, it is the consumer who is
suffering. Neither the sugarcane gro-
wer, nor the manufacturer nor the
Government-—the Government takes
its excise duty all right—is suffering.
The Government has already charged
Rs. 2 per maund from the millers. I
do not grudge it. The Government
has charged it all rightt But then
what about the consumers. I would
a8k the Deputy Minister to tell me
at what rate at present in different
parts of India the consumers are get-
ting retail sugar. They are getting it
at a rate higher than the factory price
or the price that has been fixed.

- This question is being discussed al-
most every year. Voices are raised
that the sugarcane growers are being
crushed. [ say—as I have said pre-
viously—that they have not got the
wherewithal by which they can grow
sugarcane profitably. From the very
beginning, when Government took
sugar control in its hands, it put in a
very small cases of 6 pies per maund
of cane. It was promised that the
proceeds of this cess would be utilised
for improving cane cultivation, I
would like to have detailed informa-
tion from the hon. Minister as to
what improvements have been made
in sugarcane cultivation, whether the
sucrose content has increased. I do
not want, as my hon. friend did, to
compare the production per acre in
Bihar and UP with that in the South,
because there is difference in climate
and difference in yield. But I would
like to have some information on the
point whether cultivation has improv-
ed. So far as my information goes,
there has not been much improvement.
If sugarcane cultivation is carried on
scientifically and if the cuiltivators are
provided with all the wherewithal
whereby .they can invest money in
time, sow the seeds in time and so on,
#.do_not think there will be any griev-
gnce. Supposing the production of
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sugarcane increases, say from 20 tons
per acre to 40 tons—which can easily
increase—in that case, instead of get-
ting Rs. 1{10 in place of Rs. 1|7, they
will get Rs. 8|4 because it has increas.
ed from 20 tons to 40 tons, In that
case we shall help the nation as a
whole. We shall be able to expart
sugar. It is because we cannot grow
cane at a cheaper rate we cannot get
the full use of the cultivation. Our
cultivators are not cultivating or
growing cane scientifically. I do not
say that they are not doing so inten-
tionally. If they get the wherewithal
and if Government help them in all
ways, in getting seeds in time, manura
in time and irrigation facilities in time
they would be able do that.

All my hon. friends who have been
talking on this side, I think, have
never cared to go to the cultivators
and tell them these are the methoda
by which they can increase production
from 20 tons to 40 tons per acre. They
have never gone there in the same
spirit in which they are now talking
for the price. (Interruption). Of
course, they are cultivators and they
must have been trying 'it. I do not
say that they are not. But there is
something lacking; I do not know
what it is.

At present the millers owning big
farms are making more profits by cul-
tivation in some factories rather thad
by manufacturing gugar. They are
perhaps. . ..

An Houn, Member: Black-marketing.
(Interruptions.)

Shri Jhunjhunwala: Don’t talk.

M. Deputy-Speaker: Order, order_:
what is this?

Shri Jhunjhunwala: Black-market
ing there is. I say it is there; because
of you black-market prevails.

Mr, Deputy-Speaker: Would thig
remark show that the presiding officer
was busy in black-marketing? '
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..Shri Jhunjhunwala: No, Sir, it
would not show that. I was turning
my face to him.

* Mr. Deputy-Speaker: But the face
would not be reflected in the debates.

‘ Shri Jhunjhunwala: What I was
saying is this. The most necessary
thing now is that we should try to
improve the cultivation so that we
may be able to increase the yield.

- Mr. Deputy-Speaker: The hon.
Member must conclude soon.

Shri Jhunjhunwala: In that case I
won’t be able to say anything.

The yield per acre would increase
and thereby we can reduce the pro-
duction price of sugar and we can ex-
port sugar. It is also necessary to
decide what should be the price of
sugarcane and what should not be
the prices. But simply by guess work
we cannot say that Rs. 1/10 is not
sufficient and Rs. 2|- is necessary,
whereas the Government says, ‘No; it
must be utmost Rs. 1/12|-’. They have
absolutely no data with them for fix-
ing the price. So, in order that all
these things could be solved Govern-
ment should appoint a committee.
They should fix up a price on the
basis of sucrose content. It is for the
committee to determine what should
be the sugar price (Interruptions).
The factories as well as the cane cul-
tivators are making profits. If no
factory or cane cultivator is not mak-
ing any profit, it is not because they
cannot do so but because the method
they are adopting is not right.

Shri Maniyangadan (Kottayam):
Sir, the Government notification in-
creasing the price of sugarcane is a
welcome measure. In recent months,
and even now, the country is facing
shortage of sugar and the ultimate
solution for all this is only increased
production. In order to give some
incentive to the cultivators the price
has been increased by 3 annas (Inter-
Tuption).
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I am coming from a State in the
south which has not been referred to
by any Member here. I think the
Government also did not take into
consideration the sugarcane cultivators
of that State because the particular
date on which this increased price
came into force was 25th  October,
1959. The Press Note issued by Gov-
ernment says that with effect from
25th October, 1959, the minimum price
of sugarcane has been raised from
Rs. 1{44 nP. to Rs. 1/62 nP. per md.
for delivery at the gate of the factory
and from Rs. 1|31 nP. to Rs. 1|50 nP;
per md. for delivery at the purchasing
centres connected by rail for the
1959-60 season’s crop. It seems fhat
according to Government the 1959-60
season’s crop started from 25th Octo-
ber. 1959.

My submission is that that may be
the case in other parts of the country
but not so in Kerala. There is only
one sugar factory in Kerala, the
Pamba Valley Sugar Factory. There
the crushing season started much ear-
lier, that is, from the 27th September,
1959. And from that date to October
25, 1959, about 19,300 tons of sugar-
cane were supplied by the agricul-
turists to the factory. Subsequently
also crushing was going on and sugar-
cane was supplied. From this parti-
cular date those who supplied sugar-
cane to the factory got the increased
price. But those unfortunate culti-
vators who happened to supply sugar-
cane before this particular date but
after the 27th Sep‘ember in this year’s
season itself got only the former price
and their loss is estimated to be
about Rs. 94,440]-.

In the same factory during the same
season one section of the cultivators
got one minimum price and another
section get another price and thls
looks ridiculous. Therefore, some-

thing has to be done with regard to

this. My only submission is that this
increased price for sugarcane for this

1959-60 season’s crop should be made |
applicable to all sugarcane supplied in
this year whatever be the date of

I A . I TR I S I v 00 L soh o o " e LS R
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supply. It should not be fixed only
for sugarcane supplied after the 25th
Oeptober, 1939, If weo take India as
& whole why should the cultivators
of one portion be discriminated
sgainst? I do not say that Govern-
ment y diseriminated against
them but it must have been some
mistake. Whatever that be, it has to
$e rectified.  Those  cultivators
who supplied sugarcane prior
to this date in this 1939-60
seagon must be paid the increased
price. There is the increased cess for
the sugar that was in the factory on
this date. I think the Government
esuld make up this amount by some
means or the other. If there is to be
incentive for better production, there
ghould be no discrimination between
place and place or between grower
and grower in the same factory. This
matter must be looked into by the
Government.

As regards the price of sugarcane,
in our area, even now as the price
stands increased, it is not adequate. 1
do not know what is the basis for
fixing the price at Rs. 1-62. The cost
of production has to be taken into
consideration and the cultivators must
be allowed to have a reasonable mar-
gin. I do not think that this has been
gone into. In other regions also, this
eomplaint that the price should be
increased is there. If my information
is correct, in the Pamba Valley Sugar
Factory, the present price of sugar is
sufficient for them to make good pro-
fits but unfortunately the cultivator
is not paid adequate price. Even
without increasing the price of sugar
and without causing any trouble to the
consumer, the price of cane could be
increased and that should be done.

Regarding this particular date which
was selected by the Government, may-
be, it was due to the shortage of sugar
and the difficulties that the people
were feeling, But this factor that
some cultivators had already supplied
their cane was not taken into consi-
deration. In UP. apd other places,
the season begins in November and in

€aNe gnd dDuys?r

thoge areas the advantage goes to the
cultivators. I submit that this matter
must be loeked into.

Rl TCH qOIT (THT) . JUTSRA
e, ¥k aTEl § 9% qOF I wAv
M@ E TR EITGE T | W
are €Y |9 oy Fave fr 5T A §
xu 7A # o ol § are aw fed ot o
ey amEaR W 6 F W
RTE 9T 48 T W & 1 Afww srofr
T & o5 AT 7 g ay ey
JAIGANT AG) Q@I § | aCHET w7
WAETK AW FIH JW AT wgrefy gy
T AT A ¢F AT AR wt @ o
TR wgrar:

s @ 7 freg & g, npan afia
7 %7 fg 1| wfoFe e 38 ag & g
T @ & A FEgrt w g ey
T &Y FrEl B AA7 3T § W it ey
¥q 1 FAfga Y aa w3 § O vuy
o1§ ¥ wrfaal ®Y awar aw €1 8,
TR H AR AT E 1 A AT AW
¥ W A% qg ) ARt § F WA
fieq #1 Fg7 & 1 AT 93w & U7 s
¥ geA™ IA @ § fA9d Ay F w4y
Wi 9 % fxar s § 5 qudifes
Tt AT gEE agrar fRm wr @ g,
VY ®Y qgRIUT AT @ € afer gy
fearr v f@mmr ¥ )@ § AR s
9 W 9% I9 7 93 gaer ggt
s At Fev Wi 5 qg aRas i &
/a7 § 1 7e 9 fam afest WY
1 afswrss AT QT &, &9 @) 98 gq
T g g WK WR I §
qfeere 7Y AT AT @Y ST WY
N @4 Y AT I AN qifgt
AT R FIET B I AW W WA
I fHqd RO 7 ¥Faw A o
a9 7 § afery og wr
sa ¥ ¥ wsmaeqr W W i
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(& s qwi]

7% o2 § e fagd fel o fawy
o< qgt wgw g€ o) @Y v Ay SR
w1 o1 for wore o & a7 Rl o
&Y & SaTEy T A T AT 7 2
TR AT AW F AT qw g@e A
wg-gxd § IRy w9 9 o
TER T AT @ A7 ag N ww
e A & o oft ag ard 1 dw
R Fafzar 43 § wiv 0 vt
featet & ey § Wi a7 adt avaw 4
ara § W it ag Ty § B foay o
T AR IAX KOG A DA | S AT
L1 IR AT A Y AT ¥ LA 33 698
a3 % 5 et AR g AT §

Ffes uF avh O AT & vy @
91 @ & S I 4R A wFeq
FUPR A% F7d) §, T qTh I 48
Lot Y JrdT & fF TR & aw A @R
wrd, @ 77 agr w7 faar oy @ fa
W ZE WA # &f B Ay v
ey & A gE w7 &7 AR @
g Tt @ @ @ e,
Wfaat gerfe & s feaar rar § o
# ureqz, dafrr sl g&l faet o
¥o w0 Wit g WK T TR Ran
£ frg wrg ¥ fyer wifersi & et &
aww 79 W f&7 q& wF € afgat Fdv
Tl 9 7y adE w1 g el
AW N KT xR & fag ¥ W T
weY AN §T gedme v @ §, AfeA
FAT AT IR Af Rar § 1 & Wy
S TR ¥ g ara & gre o @
¢, IR g arn ok ag § 1 W
aHT ¥ wEF ant & ¥y omw §
ara 2 fear snan & fF frer srfers @i
F AW AT L oW T WM AET A
% fad a1 sy srfai Wi Mfaai
B & @i ¥ R fegEt &
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foit & &are § ) o fivm e W
it aw Mfaat A s34, ow gt
#@‘ﬁtﬂ, “Wﬂif@-r%ﬁw
ﬂ?@?mfgqr&mmwﬁ
% famar wfgd @@ 87 v AW,
o1, MY 7T TH TeaTA 6 N O
qAf | gy dur gEww, gy e
Faar & fagar # 2@ ¢ gw 9 QAT
Afgd 1 TTHEE § W F § WRR

- Y A gt feear wnfed s

Ay G feaT ady fraET &Y greRr
£Y 919 g HF § w747 T

7z @ra A qEAa g A1
mys A gy fe wo femat H
wifax gm0 @ra gf, W< framl &
oy @rEy F oifeq @ <@y, a1 a fad A
a7 g Jvy, @ gAY avx § gy,
A uy 0 & AT A 7 @O ¥ H
AT FE wg 4 W) & ot fedl #§ fe
@5F AN FT T LT FIAT §, FICC
fra AT o9 O w9 a9 I9H
fas a7 qar g1 @ § T 59 g9 9
A gaar WA T I 3aA1 AT g
fesar § Faaar gef awer 1 WA §
arsr gt w4y &1 gqr A fawdr €
QYT S A0 E A U FIATIH A FA |
KL ur madr e Y30 & wgrg B
awa feafa g & =& & wodr, 2% {7
aon fox wig ) M QNG
quET 0

qgT & BT 9T & @A ag feg
ng § o § wigar g fr qra ad
37 9C 9Y $LF ) oF ¥ T v
a3 @ fram JrEr @ 9 6% )
N zfegt fewrl & qmiw gk &

. N2 IAQ AR var way § i 6f feary

qF qFF ¥ a8 ¥ Wy war §, 0
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agrt wnar fead & @ ay e,
W € | BRI TEAT 1 G HY W qAW-
‘A% § fr ag a34Y ot wrw 1w 7% fafie
Ay %y ¥, e @ a7 Ak wlaaw am
sy § Afwr g% 7% @ gy feed
g

st g gEEd ¥ g § fa
% & 5T ) aF §fFF DA F )
AFX 31T ) oo A &= w1 9r Ak
W) fF otg ) o1 € IAN FY TATE
& fogslt Fr s gdd, s fx
% & waw AE §, 96 § FIC W
fast %7 wa< qgar &, Y IET 9T d9g
AT | Afew W A1 ST A w4y
IGE A WY FH A WG AT G G,
Fn aar faa i o @ & & weeEn
& zrw Y @ g1 A, I9F g FW
& i 7 gafed § wwwar § R o
Friam qFd ¢ AT Al ot i ag qar
F1 f F IITEA 97 FT A AT E
AT ag & g ag T FT FEA R
A% F | AT ATYX QT A AT O 394
AT gg gt o qRTSIaE 1
AT L T AW g AFPL, FY A7 A
A FAE, RIMA R R
IraAt W WA aTw W A wviEw
it fgmfaw & 9w ok @ =
T A @A 5 fed) of waRtfra
wRtH AT AT AR
sy fY qg Y T8y & o A gEL TAT
& ¥ 1T § T gram™ ) afe aTEr
1 I T §, 7 N T Wiz o
g TS WK N 9 I wAy &
a1 3% T Jawr wfady ax 97 oy
afran fawar §, ag gL ATHS WAy
& 1 wafaq & w5 A e
W GAW T AR F W G 67
anfe et & aalw 421 ) 7% o)
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uyr acE ¥ gw freary feendt € B
¥ wnd ¥ fd wawr afy £r o
a0 g ek § fie fivare & 9o g,
w1 Ifa wa fad s wnz geer ag;
Y Af frem &) AR A gAer 6
7 AEY, AT AR 97 WY Wi gy
T g wadr 1 77 faearw § fo A
g4 #t #if Sfwm wzw I=ET Wiy
AW FT WA &Y TIYT AF HIA KT G907
T

Mr, Deputy-Speaker: Shri Subbiah
Ambalam. There would be only
seven minutes now.

Shri Supakar (Sambalpur): May 1
have a few minutes?

Mr. Deputy-Speaker: I will try but
1 cannot promise.

Shri Subbiah Ambalam (Rama-
nathapuram): Mr. Deputy-Speaker,
Sir, 1 have been listening to the
speeches of hon, Members here, but
they have been voicing the .grievances
of the cane growers and none of them
has spoken about the interest of the
consumers. -

Shri Braj Raj Singh: We have,

Shri Subbiah Ambalam: The in-
terest of the consumers in general hes
completely been ignored. I will only
point out one or two instances to show
how this matter, the interest of the
consumers has been ignored.

Sir, when Shri A. P. Jain was at
the helm of affairs as Minister of Food
and Agriculture, in the last session
he announced a uniform policy in
declaring the sugar price as Rs., 1-18-0
per viss. The reason given was that
the sugar millowners in North are not
able to produce sugar at a lesser price.
Whereas the cost of production in
North Indian sugar mills is higher
than that of the cost of production in
the .south, in order to make a uni-
form price, an all-India price, he dec-~
lared that Rs. 1-10-0 should be the
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price of sugar per viss. We know
that the sugar mills in Andhrs,
Madras and Mysore were able o pro-
duce sugar at a lesser cost and market
that sugar at the rate of Ra. 1-5-0 per
wiss. By making Rs. 1-10-0 as the
uniform price the millowners there
were able to make a profit of 4 annas
to 5 annas per viss, and they ware
able to make that profit with the
sanction of the Government of India.
The result was that the

consurers
were penalised. The Government
was not beneflted on account
of this uniform price and the

difference in the two prices went to
the pockets of the millowners.

This Sugar (Special Excise Duty)
Bill must have been brought much
earlier to mop up the difference in
prices as early as June or July—I
wauld say even much earkier. An all-
India price is, no doubt, welcome. 1I
understand from the statement of the
Minister, Madras State, that Madras
Bta%e Rhas been made into a separate
sugar 2one and the Central Govern-
ment Bas guaranteed a supply of
10,000 tons of sugar per month. It
that be the case, we only want to
Inow why there should be a uniform
sugar price for all India. If the south
Indian sugar mills are able to produce
sugar at a lesser cost, why should the
south Indian consumers, people living
in the southern zone, he expected to
pay a higher price.

Another thing is, the distribution of
sagar at present is not very advanta-
geous to the people. The people are
put to a lot of inconvenience and
hardship, The present system of distri-
bution is not very satisfactory. Even
though the Government has declared
that the fair price of sugar should be
Rs. 1-16-¢ the consumers in the villa-
ge8, towns and cities are not able to
get it at that fair price, even at the
increased price of Rs. 1-10-0 per vies.
The main reason ig that distribution
by the millowners through their agents
is not done to the satisfaction of the
vetail dealers. The millowners have
got- their distributors and agents in big
cities and district headquarters. They
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give a sort of mation canda to swall
retail dealers & sach shout Ywe
to three bags a w Every weoek
thase retail dealers bave % go to the
headquarters to take delivery of those
two or three bags. They are put to
great expenditure in this way, Every
week these small retailers have to
travel to the headquarters resulting in
heavy expenditure to them not com-
mensurate with the profit they are
able to make by the gale of those few
bags of sugar. 1 would, therefore,
suggest that the distribution arrange~
ment should be changed so that sup~
plies are made to the retail dealers
in their own places and they are neot
made to travel 50 or 100 miles to take
delivery of those few bags of sugar.
The margin of profit allowed to them
is very meagre. One bag of sugar is
supplied to them by the distributors
at the rate of about Rs. 115. They are
allowed to have a profit of Rs. 2 or
Rs. 2-8-0. Therefore, on an invest-
ment of Rs. 100 or more they are able
to get only Rs. 2 or Rs. 2-8-0 for
which they have to incur an expen-
diture of Rs. 10 for taking delivery of
two or three bags. This, I would sug-
gest, is indirectly inducing the mee-
chants to blackmarket. It is impossi-
ble for them to sell at the price fixed
by the Government or by the mill-
owners. The Government should see
that the retail merchants get at least
6} per cent margin of profit on their
retail sales. The millowners can re-
duce their profits to some extent. By
having a uniform price of Rs. 1-10-8
the millowners were able to have more
than Rs. § per cwt. Therefore, they
can now reduce the margin of their
profit.

As a result of this uniform policy,
this uniform price, this control on an
all-India basis, the sugar mills have
made fabulous profits, I would like
to invite the attention of the hon.
Minister to the stock exchange rates of
the shares of these sugar mills, The
share values have been inflated by
50 per cent. to 80 per cent. in antict-
pation of huge profiis. Actually al-
most all the sugar mufls have wninde
fabulous, excessive profits. Therefors,
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with & view t0 mop up all the differ-
enoe in prices, where the consumers
wese sakad to pay an increased price
for consumption of sugar, I would
suggest that Government should take
adequate steps so that all that money
will come to the axchequer.

Shri Supakar: Sir, I would try %
woice the feelings of the consumers
coming from States other than Uttar
Pradesh and Bibar. What is the usual
feeling of such persons regarding this
problem? When a consumer goes to
the market he finds that sugar is sell~
ing usually at the rate of Rs. 2. He
finds that almost every year the price
of sugar is increasing. He finds that
compared to other foodgrains the rise
of price in the case of sugar, perhaps,
during the last I3 years has been al-
most phenomenal. When we ask ques-
tiens about this problem the hon.
Minister, probably, says that we are
doing our best and people should eat
less sugar because we are trying to
export sugar and all that. But that
does not solve the problem so far as
the average consumer is concerned.

18 hrs.

Sir, only today morning we were
discussing the question of special ex-
cise duty on sugar. The hon. Minister
assured us that this should not affect
the price of sugar as available to the
consumer. But I am quite sure, what-
ever be the theoretical assurance of
the Minister, every such Act which
raises the excise duty has its effect on
the consumer, If the hon. Minister
says that only on the accumulated
stock of sugar they are going to im-
pose the excise duty of Rs. 2.52 per
cwt. and this will not affect any future
stock, still I am afraid that it may
have some repercussion on the retail
market, I believe, Sir, if the Govern~
ment takes the responsibility of fixing
the price paid to the cane growers and
the ex-factory price of sugar, they
should also take sufficient responsibi-
lity in seeing that the consumer gets
sugar at a reasonable price. Unless
this is done, merely shifting the res-
pousibility to the State Governments

cane ond Sugar

and saying that the Centre iz supply-
ing 30 many tonsg of sugar to each
State Government will not help the
average consumer. The Government
should take this responsibility ef
seeing that justice isa done not only .te
the sugarcane growers and the mill-
owners but also to the consumers
throughout India.

N WIgR vweT (Grefrefier) : gvrwe
wEEY, T §F T A g % TH §Q
@ & v qoeT< o7 1T T & gEa A
A o o Wik W qait & fr wf Qu
o ¥ge & AT WA WIW qR 98 ST
fear } fr ¢80 W 9T o@ TN X
LindE (O

Fgt aw TR AT qwrw B, v
w1 Y s § Wi gEt W e e
§ o wy 3w ¥ Ry dUr AT } WY
waE I qE e ad & fF gt
wW Ay ¥ i #Y dara e o wfamy
& Bt & WAy TR FT I Qv
izl A =y o =W
U W, o At ¥ wanw §
gt f aw & sremar s #E oy g
& Y 2 awdt | xafaw T #7 T
& QAT gwar § fF feamY o) aur
& Tzar § 1 THd waTAT TWY U oY
w7 § fored & gad Piow # s
sarar dar oy 3 garamy e &,
W ¥ 57 wfuw g 3 ) sei
wlr ¥ 1 Efaw T w1 Y gEw g
Tg oF aga a7 waw ¥ Wi FEawt
¥ AT T T F ¥ g w0 AR
i afardarrA NI}
a% AY TN &7 FATT JAT FUT U § ¥
IEY & 4R WX A3 F goT 1 TNy awy
™ FY R A forad ff A xw
I (=-¥3 ¥ a9 ¥) Iwa faw Az
9T ¢ wF ¥ W R 19T 2% 9T
LEd 3 o A 8 YN F
qg AL 4T | G Ye-ve F AT W
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"HTE AT Ro TE 1Y WX 7 WICAH oY
fima Y ¢ T ¥ 4R A9 6T 89
¥o-¥e ¥ R TR 7 T/ 7 W 97 9%
“HI#Y %1 AT IW UG 3 §9G WA 9T
gwtw faer wifewl & ag sy fea
qfrgamtAIAmT I AT Y
FqaT AE w3 wfw, Ty AgRy,
T ey e R N A 30 wE A
wift w7t g afew o wrr &
Yy o Ffer 1 IgTEwT A TR
fuet diT 9T § 799 4 WA W W WIS
RATqr 1 ed I A A F fgaw &
faaar @1 1 N AW IEEHT WK
fFamt ® T I8t AT guw ®
garfaw W s o A e 2 ¥
afan 97 § oF wEaw £ 3m d A
fagg & fF &R F1 s FATy fraray
& faw mfewl wl gefiufaat & s
Hfa® § | FTE FT AT FTHT I
& 3T aTE w7 ¢ | Q8T TH qERT
far g 1 A gl sw A AP I
il & w2-u3 & @ A F1 9T 30
XF WY F TG gOT A7 A AERA
ATET A FOA oo FAT TGF A Y
warE W g R0 T AW & fgEma &
Hark € ¥ 7R AR ¢ fF R0 w7
FART AT 1 F Aoz W ag frgeam
Frlogmumma s wwali gl 1 @
F@ ¥ ¥4 T & frer arfast &7 oo
ATAT AT §

JUTSTW WEIEY, MTINT UF T FT
arsaa gt e s e o< ok @
arfoa Pefy ¢ A= o) A I dw gH
X & IuwT ao 39 AT § W%
Ay 7=X r g% ) 1Y § dfew o
aga o e §, ¥ widigudt i
#F v oF fae § faw 61 fiF 030w
a7 far mar § 1 T g AT H 0w
oo ¥ 99 97 w0T Qu-1¢ ST T

Suger

Tfaw § A T o Wt qunjara o
framgtarfe Afasi Y 2 4 &
Ay ey Twwr dur Y frear
Yt & @ w1 w4 @R § 1 Iy
T aver oft Y qlt eht & it ¥
Oz & meze ag ifarom § Fe frer rfer)
® gad fan T fHar ot e @ Wik
SywT ATEET aF & iaw frgr 9
& | Fr ¥ ag faar ga & e s
& faar wifes W & 27w feqml w vy
T %3 QY 39 X Frahoa Fugd @A™
fog s awd ¥ g da T § fr o
fro g8 =@ fear omer & W wh
ez & fif qEET BT Ay ot ag feamaY
F faems § WX wCETT AR £
T W N aggE arfana g
i oo oft ot TR &Y weR T
Fr gt Ay aae wd

A § ¥e-¥y H TR FTOWHE
QT osfr owa oar @ e
Y TF v WA " 4 dfEe
s 99 5 ™ ¥ W A wE oW
g @ NN @ W o R wfa
A qond X faw @Y g A
Sy |TEaT § 6 ag 1 an fraa
forg ) & ¥ T4 # ¥ Q) G vy
7 7Y R sifgg ? garE w7 awen
2 fr AT 7 78 T Nww @y ¥
e ¥ gwadt & wrmT Ifgw

wft g fafaeer aga & sg
R rgdie FEn N aa n e

fe aw & At ¥ AT & O ond

Tpgr Tt w1 § Wi yEiey qTmT ag
Y el fr aw o drm # feaar
Ty g% LT § WIT SENT R e
¥ ) dw fv ox S A gE fear o
Yz § fF ool xw fowfed &
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agbrers w2 fis aonk i fr wog W
£y wfgy Ty drrar ¥ fgama &

gt AW TR AR § X aely
ST #7 qATH § T FY IAY TR
ey QY § 1| OF HE A 9% Qo ¥V
1% WY 37 graeA 1N W
L &g oY el siifyemga dw i g
¥EH WAAT 9§ WA SN W HI-
e wiam o 1w AR X
T¥ 23 %R Wk 33 13 wfy g At
9T FTHTT HY MaEAy DA 3 1 T9H
WAAT TIHT H) @A Y I A
A T DA T | ATRER § AT 9
HTHERT g1 & 1 GHT 0" 67 e
ofed ff g W s £ g
? FOT A A IA AW F g AT
A IF & HAHIET 341w & W /R
Y GTHIC B ArAET At &) gatfe
FTHE, &) §F qX ¥ 997 §97% § s
Fr =nfay w1 g e anfig 5 v dw
O F FEH & 99 WUy T
wR gR A 39F w® ¥ g e
fa | sty gw A & AgRE A q@
wrae ¥, fus arfesi oY @ @99 §
78t AT &4 ag ¥ Y wmar 3 fe gw
feal & fig ) @7 @ @) Afw
WA AR THF o dn a@ N fF
goft, wdl, @ W 9 ¥ qafg 3 &
Tz Qal § AR WY § 1 AE
FHY WY WYY § A FER FT 9iew [
A wh §@ R woq ¥ fguw s
THT ITTEHT ¥ Y FATE FC0 AL
Sbri A, M. Thomas: Mr. Deputy-
Bpeaker, Sir, I welcome this opportu-
nity that the Government have been
given to put before this House the
reasonableness of the price increase
which has been given for sugarcane
very recently. It has been stated by
more than one hon. Member that since
the growere are in a majority, & vast

number, the Government should cer-
tainly have the interests of the
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growers, more than the interests of
the mill-owners, in their heart. 1 may
unequivocally state that if the Gow-
srnment is asked to say on which side
the sympathies of the Government le
Vis a vis the interests of the mill-
dwners, I would say that the Govern-
tnent’s sympathies are deflnitely with
the growers.

ot qraew O gRIA F aff ¢
fow wgd & fow 2
Shri A. M. Thomas: At the same
time, I may state that the interests of
the growers have also to be considered
n the light of the interests of the
Mill-owners in that it must be worth-
While for them to produce sugar. The
Secand considecalion, &ccording 7 ans,
33 the position of the sugarcane gro-
Wers, vis a vis the growers of other
Competing crops. The third considera-
t;im':, and as the hon. House knows, is
e interest of the consumers. If you
jalance all these I may say that by
e recent increase that the Govern-
Ment has given, if at all the Govern-
Tent has erred, it has erred only on
the side of leniency in favour of the
Brower. Shri Banerjee has been say-
Ihg that Government should not stand
%n prestige. Government has not and
oes not intend to stand on prestige.
wver since 1953-54, the practice was
announce the sugarcane price well
fore the sowing season, so that the
Erower may know beforehand what
Brice he is going to get for the cane
he produces. As usual, this time also
%e announced the cane price in May;
1959 well before the sowing season.

This question was considered when
there was an agitation about this time
Uygy year. This appears to be am
8hnual affair for some political parties,
1, which I will come presently. In
l3ecembex-. 1958, this question was con-
Sidered by the Cabinet. Considering
the agitation that was launched in
#,me of the areas and all other aspects,
Government decided that there was
DY case for increasing the price from
Rg 1.7-0. Then, we took into account
3} the subsequent developments and
Olper relevant factors and especially
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bacause it would gerve also as an in-
emtive for inereased sugar production,
we thought it 81 to increase the price
from Rs. 1-7-0 to Rs. 1-10-0.

I will also give the exact background,
because it is worthwhile knowing the
history of fixation of the cane price.
Asg the House knows, the power to fix
the cane price was assumed by the
Central Government in 1950-51. As
pointed out by Shri Kushwaqt Rai, we
fixed the cane price at Rs, 1-12-0. That
grice was allowed to continue for
1951-52 also. Then we found that
there was an enormous increase in the
acreage of sugarcane. So, considering
the situation, we thought it was not
justifiable to give such a high mini-
mum price to sugarcane. So, in 1852-
83 we decided that the price must be
Re. 1-8-0 for delivery at gate and
Rs. 1-3-0 for delivery at rail centres.
As pointed out by some hon. Members,
there wag some diminuation in the
acreage after that. Again we raised
the price and in 1853-54, the minimum
eane price was Rs. 1-7-0 for delivery
at gate and Rg 1-5-0 far delivery at
zall centres. Ever since that period,
$i11 25th October, that price continued.

Then, some other factors also had
© be considered in this context. Shri
Hhushwaqt Rai and some others have
stated that the legislatures of Bihar
mnd U.P. recommended an increase up
to Rs. 1-12-0. My friend, Shri Vaj-
payee would not be satisfled even with
shat; ke has moved a substitute motion
eaying it must be Rs. 2.

Shrt Braj Raj Singh: That is the
demand of the growers.

Shri A. M. Thomas: The matter was
first mooted in the Bihar Legislative
Assembly in December, 1057. Of
course, the growerg are in a majority
and as I have said, as far as the
Central Government are concerned,
our sympathies are with the growers.
The sympathies of the State Govern-
ments and the Members of the State

Lagislatures are also bound to be with
the growers. In December, 1957, the
Bihar Assembly passed a resolution to
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the effect that the price has to be n-
creased to Rs. 1-12-0. But even then,
the Governmeat should necessarily
have regard to all the circumsianops.
While forwarding that resolution to
us, the Bihar Government did not ask
us to accept that recommendation, but
just said that it is a matier which
has to be considered further. It said,
“¥ou may refer this matter to soms
board or something like that and fix
a reasonable price in consultation with
the other sugar-producing States”™.

When the matter came up before
the U.P. Assembly, of course, the re-
solution was passed by the Assembly,
but even then stand of the Govern-
ment was that it would not be justifi-
able to give the cane-growers any-
thing more than Rs, 1-7-0 per maund,
as was being given. Nonetheless, the
legislature passed the resolution and
while forwarding that, the U.P. Gov-
ernment was of the opinion that this
matber might have to be considered by
a board. It did not recommend an
enhancement of the cane price, be-
cause it is well known that
Government must have regard to the
growers of other competitive crops,
the effect it will have on the economy
of the country, on the general price-
structure, etc. All those things have
to be considered by the Government.

After the min‘mum price was fixed
in May, 1859, some months afterwards,
both the Bihar and U.P. Governments
redommended to us that it might be
desirable to increase the price. I do
not keep anything back from this
House. It is true that both the Gov-
ernments recommended to us that the
minimum price should be increased {6
R 1-12-0. But then, we considersd
all the aspects and in consultation
with both the Governments, we
came to the decision that hav'ng
regagd to all the circumstances, any
increase beyond 3 annas per maund

would not be justified vunder the
circumstances. I was not an
arbitrary decision, not a decision
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witch did not take into account the
interests of the growers at all.

1 may aiso say that regard was slso
the cest of production. This
not like o‘her foodgrainz, because
cash crop and the person  who
wants to sell it: he does not
consume it himself, 8o, if at all &
mirinum price is to be fixed, it must
bave somse relationship to the cost of
production. That is concedea. The
fixation of the price was also influ-
enced by certain management investi-
getions that were conducted for a
period of three years from 1954-58.
‘These investigations revealed that ia
& fairly good land, the cost of produc-
tion at the farm site came to 14 annas
8 pies per maund. Of course, we will
have to take into consgideration the
transport charges from the farm site
to the rail centre. Bo. the cost works
out to Rs. 1-0-6 per maund. You will
find that the minimum price of
Rs. 1-3-0 per maund at Railway centes
was more than the actual cost of pro-
duction that was worked out. I aiso
grant that we have aiso to take into
account the marginal lands too. That
was also taken into consideration and
that was why the prices were fixed at
Rs. 1-7-0 for delivery at gate and at
Re. 1-5-0 for delivery at rail centres.
It is reasonable to suppose that the
sugarcane cultivators should get
Righer margin of profit, having regard
to the nature of the cultivation. Even
after allowing for all this, it is diffi-
cult to say that the price before the
increase, that is, the pre-existing price
of Rs. 1.5-6 for delivery at rail eentre
and Rs. 1-7-0 for delivery at factory
céntres were unreascnably low, having
regard to the cost of production.

iry

I may also bring to the notice of
this House that this price of Rs, 1-6-0
should necessarily be reasonsble,
because after this price was fixed the
acreage under sugar-cane cultivation
has increased every year. As I have
said, sugar-cane producers are nof
producing for conumption themselves.
Yhey suoply cene for production of
e or Xhandsari or to sugar mills. So,
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it will be found that it was weerth-
while for them to produce. That is
why there was expansion every yeer
in the area under sugar-cane cultive-
tion. (Interruptions).

Shri Braj Singh: If the ares
cultivation . . .

Mr. Deputy-Speaker: Order, order.
It the Minister is not yielding, he
should not persist. I will give him an
oepportunity at the end.

8hri A. M. Thomas: I may be aliow-
ed to proceed uninterrupted.

We have found that the area under
sugar-cane cultivation is increasing.
My Minister made it clear last time
that Government is not disposed te
increase the price, not because it is
afraid that there will be an expansion
in the acreage. Even if there is
expansion, it will be only very
insignificant. But we must also have
due regard to the competing crope.
‘That is the main consideration that
we have to bear in mind. If we give
consideration to all those points we
wil] find that the price that has been
fixed is quite reasonable.

Then, as the hon. House knows, the
ex-factory price of sugar-cane in UP.
North Bihar and Punjab were fixed
on 30th July 1958, when the price of
sugar showed an increasing tendency.
We fixed the price at Rs. 38{. for UP.
factories as well as North Bihar
tactories, on the basis of the sugar-
cane prices remaining at Rs. 1/5/-
and Rs. 1/7/- at railway centres &nd
factory centres respectively.

The proportion of the various costs
in the matter of cane price has been
mentioned on the flood of the House
on the 26th of August 1953 By the
then Minister of Food and Agricul-
ture. Cane price came to 40:4 per
cent; taxes, excise duties, cess, c¢e-
operative society fees etc. made $8:8
per cent; manufacturing charges came
to 17:6 per cent—allowance for lose
on exports need not be considered
now—other misecllanacus charges
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{Shri A. M. Thomas)}

came to 1:4 per cent; profit to mills
came to 2:4 per cent. My hon. friend
was saying that the sugar mill-owners
were making enormous profits, It may
partly be true. Even though ex-
factory prices were fixed in July 1958,
for some time some of the factories
have not been behaving properly. It
may also be the case for some sugar
factories for which no ex-factory
price was fixed. Factories in Bombay
and the south might be making
enormous profits, All the same, when
we fix ex-factory price, we must also
fix a proportionate sugar-cane price,
and based on that, it will be found
dhat wikar wee e dhe prriee vt JBe AR
in U.P, and North Bihar factories, the
profit to the mill-owners comes to only
2:7 per cent.

Shri Braj Raj Singh: That is wrong.

Shri A. M. Thomas: The manufac-
turing charges are determined on a
prescribed cost schedule based on
recovery and duration. In view of all
this, the incidence on minimum cane
price has increased per maund price
of sugar by Rs. 1:85 nP.

Then, some hon. Members suggested
that the whole question must be
referred to a committee. That is not
necessary. In fact, the question of
cost structure of sugar was referred
to the Tariff Commission. I' has also
supported the position of the Goveran-
ment ‘n its report, which is under
congideration of Gavernment.
Although I am not now free to
divuige the recommendations of the
Tariff Commission, I might say that
the recommendation of the Tariff
Commission ‘s also that the ex-factory
price fixed at Rs, 86 will be reason-
able, having regard to the sugar-cane
prices of Rs. 1-5-0 and Rs. 1-7-0
respectively.

1 may also brng to the noticc of
the House one significant factor which
has not been mentioned by any mem-
ber of this House. It is only the
minimum price that we have fixed.
We have ‘also stated that if the fac-
fories make larger profits, they will
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have to pay more to the grower on
the basis of the price-linking formula
which we have adopted from the year
1858-58. It may be seen that we have
been able to pay substantial amounts
in previous years. I have got the
figures with me of payments that
come to some lakhs of rupees. In fact,
even before it was compulsory on the
basis of the price-linking formula. Is
1982-58 we paid Rs. 100 lakhs; in 195%-
54 Rs. 113 lakhs; in 1954~56 Rs. 71
lakhs; 1855-56 Rs, 62 lakhs; an. 1056~
57 Rs. 85 lakhs. Of course, I may
concede that as far as the facturies in
U.P. and Bihar are concerned, there
may not fe much scope for payment
under the price-linking formula.
because ex-factory prices are fixed:
But there is considerable scope for
payment under this formula, as far
as factories in Bombay and in  the
south are concerned.

I may also say that the factories in
Deccan areas, as well as in the South
can afford to pay much larger price
to the sugar-cane grower,
because their price is determined by
the landed cost of U.P. sugar, which ie
much more than the ex-factory prce.
So, the sugar-cane grower in the
South and Bombay can get much
more.

The amendment of Shri Vajpayce is
to the effect that the price should be
increased to Rs. 2. Now if the increase
is made to Rs. 2 what happens? Even
if you take the recovery of sugar con-
tent at 10 per cent, on this basis the
cost of cane would be Rs, 20. If you
add to it the exc'se duty, cane cess,
co-operative society commission .of
Rs. 13/2/- ete. it comes to Rs. 33 with-
out manufacturing costand profit to
the industry. So, if it i3 based on
Rs. 2{, the price of sugar will neces—
sarily go very much high.

Then there are other points that
have to be considered. The incentives
that we have given should not be
thought of as only increasing the
sugar-cane price. It should not be
isolated from the other inceirtiveé tHit
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we have g'ven. We have given incen.
tives for early crushing with a  view
to have increase in production. Then
we bave increased the cost of sugar-
cane. We have also provided for pay-
ment to the sugar-cane grower on
the basis of the price- linking formula.
We bave also said that if any sugar
factory produces in the current year
anything more than the average pro-
duction in the last two years, they
will get for the increased quantity a
rebate of 50 per cent on the excise
duty;, so that they can compete with
gur wnd khandsar manufacturers and
the sugar-cane grower is enabled to
get a little more than the minimum
price. So, all these things had to
be considered together,

Although it is too early to make any
est mate of the production as the
sugar season began in November and
if you have regard to the production
in this particular season even though
it ‘may be only about 1} months old or
something like that, I may say rough-
iy that the quantum of production has
been about double the quantum  of
production dur'ng this period last
year. I do not say that that tempo
will be kept up, but I say that that is
a very encouraging phenomenon and
I appeal to hon. Members that nothing
sheuld be done, no agitation should be
encouraged which will come in  the
way of production of sugar which we
are needing more and more.

When I said that no recognised
association of sugar-cane growers has
come forward with any plea for
increased sugar-cane prices, I had in
mind the sugar-cane growers’ associa-
tions which represent the. large
majority of sugar-cane growers, for
example ., ..

Shrt Rraj Raj Singh: It is a very
outmoded argument,

Bhrl A, M. Thomas: ...... the
recdgnised association of cane-
gmwer! the provincial cane-growers’
w—open’ive essocistion. They have
fiot served any notice.
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. Even with regard to the strike about
which much s being made of, my-
information is that there is not much
support for the sugar-cane growers'
.itrike, I do not want to make a men-
tion of any political party. but some:
political part es are taking advantage:
.of the situation and are trying to whip
up an agitation. 1 have also got
information that certain  pol‘tical
leaders are even conspiring to see that
the willing sugar-cane growers, culti-
vators who are prepared to take the
cane to the factory are not allowed to
go to the factory site ....(Interrup-
tion).

Shri Nath Pai (Rajapur): He Iis.
making serious sallegations.

Mr. Deputy-Speaker: Jt is very
general ....(Interruption).

Shri Hem Barua (Gauhati): He has
_gone out of his way. ... (Interruption)

Shri Goray (Poona):
out of the tme also ..
tion).

He has gone:
. (Interrup~

Shri A, M. Thomas: So that....... .
{Interruption).

Mr. Deputy-Speakér: Order, order.
It is‘top general to be so  seriously
taken note of.

Shri A. M. Thomas: I have got the
latest information. Shri Khuswaqt
Raj raid, based on the report of
certain ‘papers, that 33 factories or
something like that have closed down.
But as far as my information goes,
the position in U.P. is that out of the
70 factories, only unine are reported
to be closed.

Shri Mohan Swarup: 37 tactories:

Shri A. M. Thomas: But perhaps
you want a bigger number so that
production may be as low as possible,

Mr. Deputy-Speaker: The hon.
Minister may continue to address the
Chair.
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Shri A. M. Thomas: When certain
empleasant things are said, I have
fiecessarily o be frank to this House.

With regard to Bihar, my nforma-
tion from the Cane Commissioner
which my Chief Director got on the
telephone is that until late last night
only five factories have been parthally
affected. Even if a single factory &
closed, it is a matter of concern. I
am not exulting over the fact that
only a few factories have closed
down. But all the same, I venture
to repeat what ] said yesterday that
the strike move is quite ill-advised
and the earlier the sugar-cane culti-

vators are properly advised in this
matter, the better it will be.

1 have not got the time to refer to
the case of sugar price and other
things. They are all important
matters. These matters have been
referred to during question time and
on other decasions. 1 do not want to
refer to that. I have to oppose the
mo‘ion for raising the sugar-cane
‘price any further.

Mr, Deputy-Speaker Will Shri
Khuswaqt Rai like to say a few
words?

s wawR g . AEAT IITIH
e, & ¥ 47T @ AR ¥ i ah
WA TG 7 swHF g AR A
o forzava a5 € fo uF A S L wo
™ O = f 1 SR WY Qo ae
4% # fow & & s T awg
T ok o Trenay w forx frr s
oF el g€ | ® s A A ¥
Fr wwger § B G et ¥ oag
Ty Y of g F ot aed e
gIRT I I FQ G fF 1 w0 ¢ ark
# T QT AT T27 & 1A Y
ARy ff anff O @, TR
erian &Y 4, @ ft Sw Wt WY
Az wEn g fF awT w1 oRR
o 7 o wfresT v s T e
wfed | ww o @ TR A e 2
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%o {R WIo ¥ Teur O™, 39 F AW
% 3w ol whrea pric e €
whagm Y N A wa war Wy Ay A
OB ORI R S I (o L 1
L 3w F A ¥ ogw W o AN o
YRIAZT FAT 1 ST 97 K§
& g TR § 1 /A g@y 9r fe
WY N RS TN Wm o
§ vaw fefgaqma #a . A
A A A W & o ¥ qe fowr &

“As regards passing of the beme-
fit or rebate in excise duty on
extra production to sugarcane
growers, 1 may mention that the
extra production and the amount
of rebale are undetermined Zmc-
tors. It will be in the interest of
factories themselves to pay extre
price to the sugarcane growers is
order to attract more supplies of
cane to tarn the benefit of rebate”.

F g TN TR g fr a3 afew amgw
wrordy IE aT AT Y e G
g F qw owgr 2 o @
wEa g 5 wwET q2 Ew W AR
F WIET Ig wHET § f &Y
fafrmm Srew qEiT Y 9t B, W
us Gar oY surer A ® ef
faeaT 21 3w f9g § weaw agey
& wfcd ¥ wAY oy & wAr A
78 3@ ¢ fe g @ 40 @
Ay 8 g At & A ¥ o wdhw v,
fie a8 * g w o IR Wo
aact T & 9 I b I A
Far 1y @ fwr ag

Shri Jadhav (Malegaon): I want
some information. The hon. Deputy
Minister said that the acreage under
sugarcane cultivation is increasing.
Also it was seid long befare that fhe
average yield per acre also has o
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creased. I am“at a loss to know, if
that is the case and also the number
of sugar factories is increased by six,
where is the sugar? Has it evapo-
rated? I also want to know this.
The per capita availability of sugar
last year and this year also is the
same. It was 11.2 last year......

Mr. Deputy-Speaker: It should noct
be a speech.

Shri Rajendra Singh © (Chapra):
He is only raising a query.

Mr. Deputy-Speaker: 1 also under-
stand that.

Shri Jadhav: It is 11.2 this year
also. The hon. Minister is misguid-
" ing the House.

Shri A. M. Thomas: It is true that
the acreage under sugarcane has in-
creased. At the same time, taking
“the average of area that has been
additionally put under sugarcane cul-
tivation, to the previously existing
area, the average production has
come down, because the marginal
fields are coming on. The marginal
fields are also taken for sugarcane
because it is worth while to cultivate
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fixed by the Government, recom-
mends that price of sugarcane be
raised to Rs. 2/- per maund with-
out any corresponding increase in.
the price of sugar.”

Mr. Deputy-Speaker: The ‘Noes’
have it.

Some Hen. Members: The ‘Ayes’
have it.

Mr. Deputy-Speaker: I am calling
for a division. There ought to be no
complaints. Both the buttons are to
be pressed simultaneously, both hands
are to be used.

The original motion is:

“That the question of increase in
the price of sugarcane and sugar
be taken into consideration.”

Now I am putting the substitute
motion of Shri Vajpayee to the vote-
of the House:

The question is:

“That for the original metion the
following be substituted, namely:

‘This House, having considered

sugarcane.

Mr. Deputy-Speaker: I am putting
Shri Vajpayee’s substitute motion to
the vote of the House. The question

“This House having
the price of sugarcane and sugar

Division No. 10}

Assar, Shri *
Banerjee, Shri Pramathanath
Banerjee, Shri S. M.
Barua, Shri Hem
Beck, Shri Ignace
Bhinja Deo, Shti
Bhar ﬁcha, Shri Naushir
Brij Narayan “Brijesh’, Pandit
‘Chakravartty, Shrimati Renu
Chavan, Shri D. R.
Dugea Shri S. A.
Debd, Shri Dasaratha
Ghosal, Shri Aurobindo
Ghose; Shri Bimal
«Gopshn, Shri A. K.

319 (Ai) LSD—8

the price of sugarcane and sugar

fixed by the Government, re-
commends that the price of sugar-
cane be raised to Rs. 2 per maund .
without any corresponding in--

crease in the price of sugar.’”

considered

AYES

Gorqy, Shri

Halder, Shri

Jadhav, Shri

Kamble, Shri B. C.
Kar, Shri Prabhat
Khadilkar, Shri
Kodiyan, Shri
Kunhan, Shri
Menon, Shri Narayanankutty
Mohan Swraup, Shri
More, Shri
Mukerjee, Shri H. N.
Mullick, Shri B, C.
Nair, Shri C. K.
Nath Pai, Shri

The Lok Sabha divided:

[16.4. 3 hrs.

Pandey, Shri Sarju
Patil, Shri U.L.
Punnoose Shri
Rai, Shri Khushwaqt
Ram Garib, Shri
Reddy, Shri Nagi
Shastri, Shri Prakash Vie
Singh, Shri Braj Raj
Singh, Shri L. Achaw
Singh, Shri Rajendra
Soren, Shri
Sugandhi, Shri
‘Tangamani, Shri
Vajpayee, Shri
Verma, Shri Ramfji



NOES

Achar, Shri

Ambalam, Shri Subbiah
Arumugham, Shri S. R.
Ayyakannu, Shri
Barman, Shri

Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bidari, Shri

Biswas, Shri Bholanath
Chaturvedi, Shri
Chettiar, Shri Ramanathan
Chuni Lal, Shri
Dasappa, Shri

Datar, Shri

Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri K. G.
Dwivedi, Shri M. L.
Ganapathy, Shri
Ghosh, Shri M. K,
Ghosh, Shri N. R.
Gounder, Shri K. Periaswami
Guha, Shri A.C.
Gupta, Shri Ram Krishan
Jagjivan Ram, Shri
Jain, Shri A, P.

Jain, Shri M. C.
Jangde, Shri
Jhunjhunwala, Shri
Y¥inachandran, Shri;
JYoshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Pandit J.P.
Karmarkar, Shri

Kayal, Shri P. N.
Kedaria, Shri C, M.
Xeshava, Shri

Keskar, Dr.

Khan, Shri Sadath Ali
Xistaiya, Shri
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Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Mandal, Dr. Pashupati
Mandal, Shri J.
Maniyangadan, Shri
Mathur, Shri Harish Chandra
Mehta, Shrimati Krishna
Mishra, Shri L. N.
Mishra, Shri S. N,
Misra, Shri B. D.

Misra, Shri R. D,
Murthy, Shri B. S.
Murty, Shri M. S.
Muthukrishnan, Shri
Nallakoya, Shri
Nanjappa, Shri
Narasimhan, Shri
Narayanasamy, Shri R.
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Oza, Shri

Padalu, Shri K. V.
Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ile
Pande, Shri C. D.
Pandey, Shri K. N.

Patel, Shri N. N.
Pattabhi Raman, Shri C. R.
Pillai, Shri Thanu
Prabhakar, Shri Naval
Raj Bahadur, Shri
Rajiah, Shri

Ram Saran, Shri
Ramakrishnan, Shri P. R.

Ramaswamy, Shri K. S.
Ramaswamy, Shri P,
Ramdhani Das, Shri
Rampure, Shri M.

Sugar

Rane, Shrf
‘Rangarao, Shri
Reddy, ShriR. L.
Reddy, Shri Ramakrishns
Reddy, Shri Viswanatha
Rungsung Suisa, Shri
Sadhu Ram, Shri
Sahu, Shri Rameshwar
Samanta, Shri S. C.
Samantsinhar, Dr.
Sardar, Shri Bholi
Satyanarayana, Shri
Selku, Shri
Sen, Shri P. G.

Sharmas, Shri D. C.
Sharma, Shri R. C.

Shastri, Swami Ramanand
Shree Narayan Das, Shri
Siddananjappa, Shri
Siddiah, Shri
Singh, Dr. Ram Subhag
Singh, Shri Birbal
Singh, Shri Dinesh
Singh, Shri Kalika
Singh, Shri Radha Mohan
Singh, Shri Raghunath
Sinha, Shri B. P.

Sinha, Shri Jhulan
Sinha, Shri K. P.

Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Narayam
Sonavane, Shri
Subbarayan, Dr. P.
Subramanyam Shri T.
Sumat Prasad, Shri
Tewari, Shri Dwarikanath
Thomas, Shri A. M.
Upadhyay, Pandit Munishwar

Datt

Upadhyaya, Shri Shiva Datt
Varma, Shri B. B.

Shri N. R. Ghosh (Cooch-Behar):
This machine is not working.

Shri Goray (Poona): I am sorry I
have pressed the wrong button. I
wanted to vote for “Ayes”.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): I an for “Noes”.
The machine did not work.

Mr. Deputy-Speaker: Then I am
rdding one.

Shri Punncose (Ambalapuzha): The-
machine has refused to co-operate;
the machine has failed to work.

Mr. Deputy-Speaker: The hon.
Member wanted to vote for what?

Shri Punnoose: ‘Ayes’.

Shri S. A. Dange (Bombay City—
Central): Let us try it again. v

Mr. Deputy-Speaker: It is all right.
I think the results are clear now.
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After all the adjustments, the ‘Ayes’
bave 43; and the ‘Noes’ have 123.

Some Hon. Members: The ‘Ayes’
have 437 It must be 46.

Mr. Deputy-Speaker: It is not 46;
there are deductions to be made also
on that side.

The result®¥ of the division is as
follows:

Ayes: 43; Noes: 123.

The motion was negatived.

Mr. Deputy-Speaker: So, the motion
18 lost. I nced not put the original
motion, because that was for purposes
of discussion. Now, the discussion has
taken place.

Now, we shall pass on to the next
discussion.

16.46 hrs.

MOTION RE: REPORT OF PAY
COMMISSION

Shri Narayanankutty Menon
(Mukandapuram): I beg toc move:

“That this House takes note of
the Report of the Commission of
Enquiry on Emoluments and
Conditions of Service of Central
Government employees, Govern-
ment Resolution thereon and the
statement made by the Finance
Minister in the House on the 30th
November, 1959.”

Shri D. C. Sharma (Gurdaspur):
How long are we sitting today?

Mr. Deputy-Speaker: First, let the
motion be moved, and then, we shall
consider.

Shri Narayanankutty Menon: I am
not happy to have initiated the dis-
cussion on the Report of the Pay
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Commission
Commission, nor do I presume that
any of the hon. Members will take
this as a happy occasion for this
discussion. Never never would the
Finance Minister have welcomed such
a discussion on this report.

As we go back to those hectic days
in the first week of August, 1957, when
the Central Government employees
decided to go on a strike, and the hon.
Home Minister wanted t{o hustle this
House with a Bill in order to meet
that strike, every section of this House
was all the more anxious at that time
to arrive at a reasonable settlement
of the whole proposition, to avert a
calamity at that time and when uat
the last moment, Government agreed
that a Pay Commission would be
appointed, everybody thought that at
least a sigh of reclief could be heaved
then. But when the personnel of the
commission was announced later on, a
little doubt crept into the minds of
many, because, making a departure
from the past procedure that was
adopted in the case of the First Pay
Commission, Government made it
exclusive to thosc who had nothing
to do with the problems of either wage
fixation or labour policy at all.

During the last session, when doubts
were expressed from this side of the
House about the possible recommenda-
tions of the commission, the hon.
Finance Minister was wise enough to
caution us, by saying that it might
be that the Commission might make
certain reductions in the emoluments
also, and, thercfore, we need not be
too optimistic. At that time, we on
this side of the House never never
did know the forecasting mind of the
hon. Finance Minister. But, now,
when we read the report of the Pay
Commission, we see it very well that
the hon. Finance Minister was right,
and too right, in asserting that the-
Pay Commission would do this way~
against employees.

Regarding the personnel of the
commission, when the First Pay

*The figures were corrected as:

Ayes: 45; Noes 121, vide Debates, dated 18-12-1959.





